IN THE NATIONAL COMPANY LAW TRIBUNAL: NEW DELHI

COURT - III
(IBF355(ND)/2017
IN THE MATTER OF:
Ajay Kumar Gupta ... APPLICANT / PETITIONER
;’I:ED Fiveriver Pvt. Ltd. RESPONDENT
SECTION:

Under Section 7 of Insolvency & Bankruptcy of India

Order delivered on 10.10.2017
Coram:

R. VARADHARAJAN
HON’BLE MEMBER (JUDICIAL)

For the APPLICANT / PETITIONER :- Mr. Krishan Kumar Singh, Advocate
For the RESPONDENT -
ORDER

Learned Counsel for the petitioner is present. Upon notice to the Corporate
Debtor it is represented by Mr. Krishan Kumar Singh, Practising Company
Secretary and the Learned Authorised Representative for the Corporate Debtor
seeks some time for filing reply to the Company Petition. For the said purpose ten
days’ time is granted. The Learned Authorised Representative for Corporate
Debtor to serve an advance copy of the reply to the Learned Counsel for the
petitioner. The petitioner to file rejoinder, if any, within seven days thereafter.

Post the matter on 70 November 2017.
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(R. VARADHARAJAN)
MEMBER (JUDICIAL)

Deepak Kumar



